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RTI Request & Appeal Management Information Svstem(RTI-MIS)

HOME SEARCH ASSESSMENT MASTER UPDATION ANNUAL RETURN UTILITIES REPORT LOGIN HISTORY

LOGOUT

Public Authority: Department of Legal Affairs Role : Nodal Officer User : K, Ginkhan Thang

Quarterly Return Form

Public Authority : Department of Legal Affairs ( Back |

Year: 2017-2018
Quarter : 1

Mode : VIEW * Blocks are mandatory
* Registration Fee collected against the no of request is not necessarily equivalent to the total fee

collected.

*Block I (Details about the requests and appeals)

(I Progress during Quarter (01/04/2017 -- 30/06/2017) — |
Decisions where |
| No.of applications ||Recieved during the ’ request/appeals
Opening Balance as recieved as transfer|| Quarter (including No. of cases CRUEANG W IR accepted |
| on begining of transferred to other|| request/appeals
Quarter from other PAs u/s |[cases transferred to PAS u/s 6(3) rejected (Request dispose of |
[ 6(3) other PAs) and request return to
| applicant)
’ Requests || (22 ) (ea ) (483 | (263 ) (11 ] (313 )
First ] \ f ) [
|Appeals Ep_._/ | N/A (OQ ' N/A [\ | LLi‘
‘ .
[ Total no. of CAPIOs designated If Total no. of CP10s designated Total no. of AAs designated |
[ 0 ) | D) (9 )
*Block II (Details about fees collected, penalty imposed and disciplinary action taken )
Registration Fee Addl. Fee Collected(in || Penalty Amount Recovered (in Rs.) | No. of cases where disciplinary action |
Collected(in Rs.)u/s 7(1) Rs.) u/s 7(3) as directed by CIC u/s 20(1) taken against any officer u/s 20(2)
(2500 | 510 | ] (0 ) (0 )
. T rEmr— . .
| *Block III (Details of various provisions of section 8 while rejecting the requested information)
No. of times various provisions were invoked while rejecting requests
" Relevant Sections of RTI Act 2005
‘ ~Section 8 (1) - [ Sections

'Block IV (Details regarding compliance of direction/recommendation of the Commission)

] ]
Reference No. of cases wherein Commission 'l:"::rt:e; taction ': ith! |
S.No. made specific recommendation as per section BHEMMRER 0 SOty W Details, thereof (max. 250 chars)

125(5) (max. 20 chars) recommendation of
l . R _— Commission.
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If the Public Authority made any changes in regard to its rules/regulations/procedures as a result of requested information by the

citizens, please provide the summarized details of the changes (max. 500 chars)

!;

* Block V (Details regarding Mandatory Disclosures and Transparency Officer)

-

If Answer of (A) is No -
Is there any other medium of dissemination?
Provide details below (not exceeding 500
chars)

A, Is the Mandatory Disclosure under Sec. 4(1)’
(b) posted on the website of Public Authority ?

If Answer of (A) is yes -
Provide the detail/ URL of
webpage, where the disclosure is
posted

E l

| (Yes v) |

[ http:/Mawmin.nic.in/RTI/RTI-Manu: |

hether Transparency Officer

‘Yes v

|* Name of Transparency Officer, if any, in the Public Authority along with the designation, telephone number & e-mail ID
r, if any, in the Public Authorit 2519 7

Appointed B o ]
K. Ginkhan Thang j ( Please do not add Shri/Smt./Mr./Ms, before the name |

IName of Transparency Officer iy -

I )

i Gender | Male ¥
IDesignation JI Deputy Secretary :1

i [Euntact Number 011-23384706 IJ {Enter Landline Numbers as STD Code-Phone Number e.g. 011-23346789)

| [Email Address “kg.thang@nic.in )

e - -

B. Last Date of updating of Mandatory disclosure under Section 4(1)(b)

02/08/2018 | L4

. Has the Mandatory Disclosure been audited by third party as per DOPT
f ide OM No. 1/6/2011-IR dated 15.04.2013 ?

If Answer of (C) is yes -
Provide the detail/ URL of webpage, where the Audit
report is posted (max 150 chars)

| ( Select '\1

e

Date of audit of Mandatory disclosure under Section 4(1)(b) (Format dd/mm/yyyy)

Submit J

(16/08/2018 | 7
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~8/16/2018 © RTIMIS =
RTI Request & Appeal Management Information System(RTI-MIS)
HOME SEARCH ASSESSMENT MASTER UPDATION ANNUAL RETURN UTILITIES REPORT LOGIN HISTORY
LOGOUT

Public Authority: Department of Legal Affairs Role : Nodal Officer User : K. Ginkhan Thang

Quarterly Return Form

Public Authority : Department of Legal Affairs ( Back |
Year: 2017-2018

Quarter : 2

Mode : VIEW * Blocks are mandatory

* Registration Fee collected against the no of request is not necessarily equivalent to the total fee
collected.

*Block I (Details about the requests and appeals)

C Progress during Quarter (01/07/2017 -- 30/09/2017) — ]
[ B Decisions where ;
Opening Ba_lance as r:;ézlzpfs"‘:f::?;:r RSEI:;:E g;’::zg':ge No. of cases Decisions where req:zzg:atggeals ‘
on begining of from other PAs u/s ||cases transferred to Ciaiired (o otwr) | TRGUSEHENDIN (Request dis| f
Quarter 2 PAs u/s 6(3) rejected oUHa prseid
6(3) other PAs) and request return to|
applicant) |
Requests [ (82 )| (1es ) | (s22 ) (242 ) (1 ) E
I irst 0 | N/A I (o ) N/A 0 | (o ;
{ ppeals — J G | e = (O S | |
' Total no. of CAPIOs designated Total no. of CPIOs designated Total no. of AAs designated

(0 l (13 ) G )

*Block II (Details about fees collected, penalty imposed and disciplinary action taken )

Registration Fee Addl. Fee Collected(in ! Penalty Amount Recovered (in Rs.) | No. of cases where disciplinary action
Collected(in Rs.)u/s 7(1)|  Rs.)u/s7(3) | as directed by CIC u/s 20(1) taken against any officer u/s 20(2)

i-.-. (1180 J'L (0 J | (0 ) ] [0 ) ]

| *Block III (Details of various provisions of section 8 while rejecting the requested information)
| = : ~ No. of times various provlsldrls were invoked while rejéci:tng requests
Relevant Sections of RTI Act 2005

| o _ Section 8 (1) ) B ] I Sections
=2 I < T ¢ T e L T e L~ L L3 JC5 JL 1t ][ 2a ][ other |

Jlo_JieJie Jie JjeJile JIt JffeJie Jle I

[Block IV (Details regarding compliance of direction/recommendation of the Commission)
| )
I eference No. of cases wherein Commission
S.No. /made specific recommendation as per section
5(5) (max. 20 chars)

hether action is ‘
initiated to comply with l

SO MR abini:of Details, thereof (max. 250 chars)
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If the Public Authority made any changes in regard to its rules/regulations/procedures as a result of requested information by the
citizens, please provide the summarized details of the changes (max. 500 chars)

* Block V (Details regarding Mandatory Disclosures and Transparency Officer)

l If Answer of (A) is No - | If Answer of (A) is yes -

A. Is the Mandatory Disclosure under Sec. 4(1)| Is there any other medium of dissemination? Provide the detail/ URL of
(b) posted on the website of Public Authority ? Provide details below (not exceeding 500 ||webpage, where the disclosure is
B chars) posted

e — L

(Yes v) H ||| (http:/Rawmin.nic.in/RTURTH-Manuz

‘ * Name of Tr_aggga_r_e_n_cy_oif‘g:g!,_if any, in the Public Authority along with the clas:ig!:!_a_ticmE telephone number & e-mail ID , : |

|Whether Transparency Officer Yes v |
Appointed .

[| K. Ginkhan Thang ( Please do not add Shri/Smt.Mr.'Ms. before the name
Name of Transparency Officer I g — ‘

|Gender | Male v

i Igtisi_grla_Fi_on -  Deputy Secretary ) 7 - o

3 |Cnntact Number : 011-23384706 | (Enter Landline Numbers as STD Code-Phone Number e.g. 011-2334678Y)
: lEmaiI Address " kg.thang@nic.in )

B. Last Date of updating of Mandatory disclosure under Section 74(1)(b) (02]08!2018 | &)

. Has the Mandatory Disclosure been audited by third party as per DOPT
' ide OM No. 1/6/2011-IR dated 15.04.2013 ?

I:f_Answer of (C) is yes-—_
Provide the detail/ URL of webpage, where the Audit
report is posted (max 150 chars)

‘[ Select v |

Date of audit of Mandatory disclosure under Section 4(1)(b) (Format dd/mm/yyyy) (%7(}812018. ™

hitps://rtionline.gov.in/RTIMIS/NODAL/gtrform.php?ministry=1vE3zmK1jbCz8uQ%2F 7udWpvB86ewuhEE4y%2B4LFJUevYMA%3D&year=XjigbGNEMC ...  2/2




8/15/2018, :RTIMIS ::
RT1 Request & Appeal Management Information Svstem(RTI-MILS)
HOME SEARCH ASSESSMENT MASTER UPDATION ANNUAL RETURN UTILITIES REPORT LOGIN HISTORY
LOGOUT
Public Authority: Department of Legal Affairs Role : Nodal Officer User : K. Ginkhan Thang

Quarterly Return Form

Public Authority : Department of Legal Affairs '._, Bgc_ik
Year: 2017-2018

Quarter : 3

Mode : VIEW * Blocks are mandatory

* Registration Fee collected against the no of request is not necessarily equivalent to the total fee
collected.

*Block I (Details about the requests and appeals)

Progress during Quarter (01/10/2017 -- 31/12/2017)

e e

I : 1 || Decisions where
Opening Balance as No.of applications ||Recieved during the No. of cases Decisions where request/appeals

on begining of recieved as transfer|| Quarter (including transferred to other|| request/appeals ‘ accepted

from other PAs u/s ||cases transferred to (Request dispose of |
Quarter 3 6(3) other Bka) PAs u/s 6(3) rejected |and request return to

| | applicant)

[Requests || [142 | || (o8 ) (02 ) (249 ) € 7 [ (406
irst o —— r—m P ”

! \ppeals ! g l NFA | 2 L J . e — Il ‘0— ——_"‘ L LO____ —
[ Total no. of CAPIOs designated 7___ —I_ j Total no. of CP10s designated I W:'I'Btal no. of AAs designated
| CE !| 3 ) I R 1

*Block 1II (Details about fees collected, penalty imposed and disciplinary action taken )

Registration Fee ) Addl. Fee Cu-i.lected(ln 7 _I;_enalty Amount Recovered (in Rs.) i\lo. of cases where_discipli-l:l;ry actli:;
Collected(in Rs.)u/s 7(1)|  Rs.)u/s 7(3) __asdirected by CICu/s 20(1) | taken against any officer u/s 20(2)

. 4690 0 0 \( o |

*Block III (Details of various provisions of section 8 while rejecting the requested information)
No. of times various provisions were invoked while rejecting requests
Relevant Sections of RTI Act 2005

- sections (1) T sections
Ca b T ¢ L d e T ¢ 0 g T n 0 7 L § JIC o I 11 | 24 ][ other |
o Jlfo Tl (NI C o o ) D] D] | (CHED] (OB C ©
a)\ | L ! A
|Block 1V (Details regarding compliance of direction/recommendation of the Commission)
= 7 ;
eference No. of cases wherein Commission il:rtthedr :c::'o" isl with ‘
|| S.No. made specific recommendation as per section g °d ‘::“p yf Details, thereof (max. 250 chars) l‘
125(5) (max. 20 chars) bl UL |
| = ~____[Commission. S o -
2 1 — f ,
1 | | Select ¥ 1
— = = — = = — ——— — __it
| e — T —— I
2 f [ select v | T | ?
3 | e B o ( Seiecl v | ‘ | | !1
|
t 4 Select v J (
5 c ) ' (Select | | ,
6 - - ' [ select v 1 |

https://rtionline.gov.in/RTIMIS/NODAL/qgtrform.php?ministry=1vE3zmK1jbCz8uQ%2F 7TudWpvBGewuhEE4y%2B4LFJUevYMA%3D&year=XjigbGNEMC ... 1/2
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If the Public Authority made any changes in regard to its rules/regulations/procedures as a result of requested information by the
citizens, please provide the summarized details of the changes (max. 500 chars)

* Block V (Details regarding Mandatory Disclosures and Transparency Officer)

[ If Answer of (A) is No - If Answer of (A) is yes -
1A. Is the Mandatory Disclosure under Sec. 4(1) | Is there any other medium of dissemination? Provide the detail/ URL of
|(b) posted on the website of Public Authority ? | Provide details below (not exceeding 500 webpage, where the disclosure is
i‘ chars) posted 1
i I | [p— —
Yes v | } | | http:/Mawmin.nic.in/RTI/RTI-Manus:
R = e e S | — = — | ——— = )

ii* Name of Transparency Officer, if any, in the Public Authority along with the desigg_aﬁn[ telephone number & e-mail 1D v

| hether Transparency Officer Tes -
Appointed

) ( Please do not add Shr/Smt./Mr./Ms. before the name

|| K. Ginkhan Thang

| Name of Transparency Officer
| )

|||{Gender J Male ¥
||IDesignation ” Deputy Secretary )
| kontact Number | 011-23384706 (Enter Landline Numbers as STD Code-Phone Number ¢.g. 011-23346789)

|||Email Address

— ,|| kg thang@nic.in )

B. Last Date of updating of Mandatory disclosure under Section 4(1)(b) [IOB.’OBI201B | B

If Answer of (C) is yés -
Provide the detail/ URL of webpage, where the Audit
R report is posted (max 150 chars)

j LSelecl '::w ) E i-.,,,,. )

C. Has the Mandatory Disclosure been audited by third party as per DOPT
vide OM No. 1/6/2011-IR dated 15.04.2013 ?

Date of audit of Mandatory disclosure under Section 4(1)(b) (Format dd/mm/yyyy) (16/08/2018 i

Submit

https://rtionline.gov.in/RTIMIS/NODAL/qgtrform.php?ministry=1vE3zmK1jbCz8uQ%2F 7udWpv86ewuhEE4y%2B4LFJUevYMA%3D&year=XjighGNEMC ...  2/2
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RTI Request & Appeal Management Information System(R11-)

HOME SEARCH

LOGOUT

ASSESSMENT

Public Authority: Department of Legal Affairs

MASTER UPDATION

2 RTIMIS

Role : Nodal

ANNUAL RETURN

UTILITIES

Officer

Quarterly Return Form

Public Authority : Department of Legal Affairs

Year: 2017-2018
Quarter : 4

Mode : EDIT

* Registration Fee collected against the no of request is not necessarily equivalent to the total fee

collected.

*Block I (Details about the requests and appeals)

REPORT

11S)

LOGIN HISTORY

User : K. Ginkhan Thang

* Blocks are mandatory

Progress during Quarter (01/01/2018 -- 31/03/2018)

Opening Balance as
on begining of

No.of applications
recieved as transfer

from other PAs u/s |

Recieved during the
Quarter (including
cases transferred to

No. of cases
transferred to other

Decisions where
request/appeals

[ Decisions where

request/appeals
accepted
(Request dispose of

| Quarter:9 6(3) other PAs) v Lesls) rejected and request return to|
applicant |
| ( | TR 3 I = T 7 r = ) ‘
| Requests || [174 ] [ (102 ) (785 ) || (322 ) (2 ) (489 | |
irst N Fe ] —_—— —
0 0 N/A I (o 0
‘ ﬁgpeals __Il [\T = ) ‘Ilr - N/A : - = Ji e = _._/_ . .

Total no. of CAPIOs designated Il

Total no. of CPIOs designated

Total no. of AAs desig_rg_a_te_di_r

o

)

(13

)

(9 ]

*Block II (Details about fees collected, penalty imposed and disciplinary action taken )

— Reglstration Fee

Rs.) u/s 7(3)

Addl. Fee Collected(in \Iienalty Amount Recovered (in Rs.) | ]

as directed by

CIC u/s 20(1) |

No. of cases where disciplinary action
taken against any officer u/s 20(2)

J Collected(in Rs.)u/s 7(1)

|
‘f (4190 J |

0 J

L

o ] |

0

*Block 1II (Details of various provisions of section 8 while rejecting the requested information)
No. of times various provisions were invoked while rejecting requests

Relevant Sections of RTI Act 2005

Sectlun 8 (1)

[

__ Sections

f g [ h_

——

9 i 11 [ 24

other |

2] Ikoi ./ |IriU

Jie )l

T
|

) o :lf‘2 |

|
)] D] (] G

Block IV (Details regarding compliance of dlrectlon/recommendatlon of the Commission)

[ Reference No. of cases wherein Commission I nzf:;ﬁ::?:;'sl wlth\ |
S.No. made specific recommendation as per section ecommendatloz :f Details, thereof (max, 250 chars)
25(5) (max. 20 chars) I ommission. J |
""] ——ww === B 7 N
i { l Selecl v | I[ ‘
B - : | == T
" fF |
2 | l Select v |
— [ e N
B S — . ; — =& . = - —— = — -
3 L | | Select v | i | ‘
——— e e T
Il 4 ‘ | Select v | | |
—— — — — I = : 7| ,;: — e — — — — ll
= = \ e 7
5 | ‘ \ Select 'J [ }
[l 6 ) ‘ \ Select v \ | |
| - S | o [ |

https://rtionline.gov.in/RTIMIS/NODAL/qtrform.php?ministry=1vE3zmK1jbCz8uQ%2F 7udWpv86ewuhEE4y%2B4LFJUevYMA%3D&year=XjighGNEMC ...
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2 RTIMIS ::
| | |
7 [ - [ select v !
8 . (Select ¥) L |
S | I — - e o Ul
—— 1 ,. | T i
9 ; | Select v |
f = e . S, ___J‘ e ) 1| . __J |
= —_ — |
10 | _— I | | Selecl v ' L - . o |

If the Publlc Authority made any changes in regard to its rules/regulatlons/procedures as a result of requested information by the
citizens, please provide the summarized details of the changes (max. 500 chars)

* Block V (Deta:ls regarding Mandatory Disclosures and Transparency Officer)

| If Answer of (A) is No - W
Is there any other medium of dissemination?
Provide details below (not exceeding 500
chars)

!L. Is the Mandatory Disclosure under Sec. 4(1)
l(b) posted on the website of Public Authority ?
[

If Answer of (A) is yes -
Provide the detail/ URL of
webpage, where the disclosure is

_posted

Yes v | \
26T ) o :

hlt-;;:-.’;lawmm,nic;\lRTIIRTI-Manu;

‘j" Name of Transparency Ofﬁcer, if Fany, in the Publnc - Authority along with the e designation, telephone number & e-mail D,

hether Transparency Officer |

|
[lappointed - o8 - - .

K Glnkhan Thang
\|IName of Transparency Officer ‘

il

: ( Please Jdo not add Shry Sm! Mr./Ms. before the name

& —
IGender J ~Male v

Designation }”Depuly Secretary

I lcantact Number 11 011-23384706

ll nter Landline \umlun as Sll?(m' -Phone \mnb\: G UII 23346789)

I kg.thang@nic.in

l‘émall Address

B. Last Date of updatmg of Mandatorv disclosure under Section 4(1)(b)

(os/08/2018 |

ide OM No. 1[6/2011 -IR dated 15.04.2013 ?

If ;swer of (t) is ye_s -

t Has the Mandatory Disclosure been audited by third party as per DOPT l Provide the detail/ URL of webpage, where the Audit
|

___report is posted (max 150 chars)

L — [seen - B I

- . I | R

Date of audit of Mandatory disclosure under Section 4(1)(b) (Format dd/mm/yyyy)

[ submit |

https://rtionline.gov.in/RTIMIS/NODAL/qtrform.php?ministry=1vE3zmK1jbCz8uQ%2F 7udWpv86ewuhEE4y%2B4LF JUevYMA%3DA&year=XjighGNEMC . ..

(16082018 | =2
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